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INTRODUCTION

I, the Chairman of Estimates Committee, having been authorised by the
Committee to submit the Report on their behalf, present this Eightieth Report
on the Ministry of Home Affairs— Administration of Union Territory of Delhi—
Part I—Law and Order.

2. The Committee took evidence of the representatives of the Ministry of
Home Affairs and Delhi Administration on 9th and 13th January, 1984. The
Committee wish to express their thanks to the officers of the Ministry of Home
Affairs and Delhi Administration for placing before them the material and
information desired in connection with the examination of the subject and giving
evidence before the Committee,

3. The report was considered and adopted by the Committee at iheit
sitting hold on 11 April, 1984.

4. For facility of reference the recommendations/observations of the
Committee have been printed in thick type in the body of the Report and have
also been reproduced in a consolidated form in the Appendix to the Report.

’,

New DeLHI ; BANSI LAL
April 17, 1984 Chairman,

Chaitra 28, 1906 (S) Estimates Committee.

)



CHAPTER I
LAW INFORCING MACHINERY IN DELHI

1.1 In the year 1966, the Govsrnment of India constituted a Police
Commission, headed by Justice G. D. Khosla for considering the working,
re-grganisation and other problems of the Delhi Police. Consequently, on the
basis of the recommendations of the Commission, the Delhi Police was
re-organised and 4 Police Districts instead of 3 as hitherto were constituted,
namely, North Distt., Central Distt, New Delhi and South Distt. Most of the
recommendations of the Khosla Police Commission were accepted except a few
which were not agreed to by the Government including the pay structure. The
Delhi Police ' Commission also recommended the introduction of Police
Commissioner system in Delhi. The Police Commissioner system was introduced
in Delhi with effect from 1.7.1978.

1.2 The Police Commission had also recommended the setting up of a
Recruits Training School for Delhi Police and the same ‘is functioning at
Mehrauli. It imparts training to the Delhi Police Personnel.

1.3 Keeping in view the increase in the population, the Government of
India created a new Police Distt., namely East Distt. in the year 1974. For the
security of the Airport, another Unit at Palam Airport was also created in the
year 1977 under the Control of a S. P. (now D. C. P.). Again in the year 1978,
another Police Distt. namely West Distt. was created. At present, there are 66
Police Stations in the Delhi Territory including 2 Railway Police Stations and
one for Palam Airport. Keeping in view the law and order situation and security
hazard 5 DAP Bns. in lieu of 7 CRPF Bns., which were being utilised in Delhi,
were sanctioned. A Special Security Distt. was also created in the year 1981-82.

1.4 The responsibility for the command of the Police force, its recruitment,
discipline, internal economy and administration vests in the Commissioner of
Police. He is Head of the Police Department in Delhi and responsible for it
direction and control and for advising the Government in all matters connected
with it in the dnscharge of his duties as Commissioner of Police and i in execution
of orders of the Government.
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1.5 The present sanctioned strength of Delhi Police is as under :

Commissioner of Police ; 1
Addl. Commissioners of Police : 6
Dy. Commissioners of Police : 38
Asstt. Commissioners of Police : 122
Inspectors : 389
Sub-Inspectors : 2395
Asstt. Sub-Inspectors : 1738
Head Constables : 5739
Cénstables : 20157

30585

—— —

1.6 The present vehicles strength of Delhi Police is 1059. Sanction has also
been issued for the replacement of old vehicles and purchase of about 200 new
vehicles.

1.7 In connection with the making of security arrangements for the Asian
Games and the Non-Aligned Summit Conference, certain sophisticated equip-
ments were imported and the same have added to the operational efficiency of
Delhi Police. Purchase of 15 new cars and 90 motor-cycles was sanctioned in
the year 1982 for making security arrangements for Asian Games. A Multi
Access Radio Telephone System was acquired in November, 1982 at a cost of
Rs. 50.24 lakhs. Metal Detectors havg been imported to a cost of Rs. 92 lakhs.

Electronic PABX has been installed at the Police Station Parliament Street.

1.8 Some proposals of the Delhi Police for setting up new Police Stations,
modernisation of the Traffic Police, creation of a Diplomatic Protection Force,
enhancement of the anti-dowry cell and further improvement of the Delhi
Police Control Room are presently under consideration with Government of
India.

" 1.9 In a recent Press report it has been stated that :

““The top brass of the Delhi Police and the Delhi Administration had
reportedly been complaining that the strength of the police force was
inadequate and hence the failure to effectively police the Capital........
Thirty thousand policemen can and should easily enforce the law
provided the force works in a dedicated and scientific manner. Senior
police officials have been functioning on day-to-day and ad-hoc basis
and there is complete absence of long term policy.”



1.10 Asked to comment and state whether any analysis had been made as
to what was the optimum requirement of Police force, at various levels, to cope
with the law aad order situation in the capital ; or had any plans been drawn
up to meet the requirements, Home Secretary stated during evidence :

“The normal thing, of course, is for each organisation to ask for
more force—not alome Delhi Administration. But then I know as a
matter of abundant caution and precaution, if there is some procession
or something from different States, 3 times or 4 times the requirements
which should really meet their purpose is asked. And it is true that
the Delhi Police has a particular problem. As I mentioned apart from
these normal events, there is a lot of earlier preparatory arrangement
also which take away some of our Police force and a number
of follow up things are there, and then being a metropolitan
city, one peculiar problem of the protection of the diplomatic corps
other VIPs visiting is there. Then sometimes there are repercussions of
what happens in an adjoining State. We have to take a lot of
precaution and sometimes agitation even when it dies down somewhere-
else, breaks out here. Then there are demonstrations and so on—This
also naturally puts a strain on the Delhi Police. So it is very likely
that somebody might have said that......... But from time to time we
have been working on this as to what is the requirement of the
expanding city taking into account its problems and it is with a view
to reinforce it in terms of manpower, but not just as manpower but
from functional angle. Two points we have thought of. Oneis a
separate corps to protect the diplomatic people and they should be
trained in different ways.”

™ . " .

*I think it will not be fair to say that the senior police officers are work-
ing on day to day basis or ad hoc basis...... We are taking steps to
modernise and we will be spending Rs. 45 crores on Delhi Police
because we have decided to have five more armed police battallions here.
We are looking into the requirements of the Delhi Police keeping in
view the pressure but in any case the requirement is not a static pro-
position and we are having some studies made by the Bureau of
Police Research. By and large we feel that Delhi Police is equipped
to perform its task. With better training, deployment and supervision
and the kind of new equipment that we have given and also the
public support, it should be possible to cope with the problems
of Delhi and if more is needed the same will be provided.”

1.11 Asked, whether the training being imparted to the Police personnel

was towards reorientation in their approach and attitude towards public, Home
Secretary stated;
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“When I talked of the training, I meant re-orientation of the people in
different ways and that should be done at a particular level. It is
quite true with the fresh recruits und there were having psycholo-
gical differences and not having completely a foolproof system. That
kind of thing has beesn started during the last few years. We also
expect that the senior people will provide better example to their
* force.”

1.12 Asked, what specific measures had been taken for the efficiency of
Delhi Police and whether it was being contemplated to have some equipment
to watch the activities of the people who moved in suspicious manner, Home

Secretary stated:—

“There is a close circuit TV and this is for traffic only.........So far as
equipping the police force is concerned, 17 wireless networks have
been functioning now. Police Assistance (100) has increased from 8
lines to 15. A number of hot lines have been provided. A number of
tele-printer circuits have been established. Calls can be monitored at
100 number. An electric PABX at Parliament Street has been insta-
1led.”

1.13 Asked, how much has been the increase in the number of police per-
sonnel during the last three years, Home Secretary stated “it has been raised
from 23,750 to 30,627.”

1.14 The Committee note that at present there are six Police Districts in
Delhi Viz. North District, Central District, New Delhi, South District, East
District and West District besides a Police Unit at Palam Air Port. The tota]
number of police personnel, which includes all levels, is 30585. The present vehicle
strength of Delhi Police is 1059 and sanction has also stated to have been issued
for the replacement of old vehicles and purchase of about 200 hew vehicles. In
connection with the making of security arrangements for Asian games and Non-
Alligned Summit Conference, certain sophisticated equipment were also imported
and the same have been added to the operational efficiency of the Delhi Police.
Purchase of 15 new.cars and 90 motor cycles was sanctioned in 1982 for making
security acrangements for Asian games. ‘A Multi Access Radio Telephone System
was acquired in November, 1982 at a cost of 50.24 lakhs. Metal detectors were
also imported at a cost of Rs 92 lakhs. There are proposals of the Delhi Police
under consideration of the government for setting up new police stations, modernis-
ation of the Traffic Police, creation’ of a Diplomatic Protection Force, strength-
ing of the anti-dowry cell and further improvement of Delbi Police Control Room.
According to Home Secretary, government is taking steps to modernise and will be
spending Rs.45 crores on Delhi Police. It has also been decided to have five more
armed battallions for Delhi Police Government is also stated to be ‘looking into
the requirements of the Delhi Police keepiog in view the pressure and some studies
are also underway in this regard by the Bureau of Police Research’.
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1.15 The Committee agree with Home Secretary that ‘with better train-
ing, deployment and supervision and the kind of new equipment, it should be possi-
ble to cope with the problems of Delhi. But, as has been discussed in the sub-
sequent chapters, the worsening law and order situation in the Capital is a caunse
for deep concern. Notwithstanding the acquisition of Ilarge scale sophisticated
equipment, vehicles etc, by the Delhi Police in the recent past, the crime graph of
1983 has shown an upward trend with a large number of gruesome murders,
dacoities, incidents of bomb throwing etc. taking place without satisfactory
headway in investigations by the Delhi Police. The Committee cannot but
deplore the situation. They are of the view that ad hoc arrangements and impro-
vements as have been cited would not suffice, and recommend that integrated
overall requirements of Delhi Police, including its personnel, should be considered
urgently at a very high level, keeping in view the ‘special’ requirements of the
Capital’ and proposals of modernisation of police force etc. be finalised without
any further loss of time.



CHAPTER 11
CRIME SITUATION

(@) Incidence of Crime in Delhi

2.1 The Ministry of Home Affairs furnished the.following figures to
the Estimates Committee with regard to number of crime cases registered in
Delhi during 1980, 1981, 1982 and 1983 (upto 9/83) relating to murder, robbery,
dacoity, motor accidents involving loss of life and crime against women:—

Nature of crime 1980 1981 1982 1983 (upto 30.9.83)
1. Murder 185 199 238 199
2. Robbery 293 185 158 167
3. Dacoity a1 25 24 15

4. Motor Accidents involving
loss of life 832 1034 1196 930

5. Crime against Women 1104 1036 1006 870

2445 2479 2722 2181

2.2 Referring to the upward trend in the overall crime graph in Delhi
it has been stated in an article published in a national daily that'—

“According to the overall crime graph 23,067 cases were registered under
the Indian Penal Code during the first 10 months of 1983 as against
22,754 recorded during the same period last year, These are official
figures......The crime graph for the past 10 months shows a decisive
upward trend.”



Further:—

*“Statistics for the past 10 moaths clearly show that barring some marginal
decrease in the incidence of dacoities, other crimes such as murder,
rape, and highway robbery have recorded a sharp increase, despite the
fact that the strength of the force has gone up considerab'ly. Even
official statistics point to the lacklustre performance of the police force
in ensuring the safety of life and property of the citizens. In a city of
the size of Delhi some crime is inevitable, but when broad-daylight
robberies, chain and purse snatchings, and such other crimes continue
ta grow and if the criminal responsible for them are not apbrehanded

~public confidence in the police force is bound to be shaken.”

2.3 Asked to comment on the overall law and order situation in the
capital, Home Secretary stated during evidence before the Committee that:—

“I would like to submit that against the backdrop of steadily declining
crime since 1980, during the 10 months of 1983, there has been a
marginal increase of 1.359%. That is quite correct. And this is g
matter of concern as far as we are concerned and very rightly the
citizens are concerned.”

X X X X X X

“It may not be in conformity with facts to say that crime wave has shown
an increase. In 1979 the crime wave reached the peak and about
44,086 IPC cases were reported. In 1980 the figure was 37,586; in
1981 it was 30,646 in 1982, it was 27,162. The Govt. has noticed this,
As I had mentioned it has slightly increased in 1983 and we are quite
concerned with this......With the addition of manpower, transport and
communication equipment to the Police we hope that better super=-
vision and better training to the police staff can be provided; and
better methods also can be adopted for their training and also with
punishment and rewards it should be possible to arrest this kind of a
trend.”

Home Secretary added: —

“I would also submit that we are taking steps so that some of the very
serious crimes are investigated and the culprits are punished earlier.
More than that, efforts are being made that a sense of security in
general and specially among the communities and citizens increases.
This is our effort and we have taken specific steps.”

24 Asked, what specific steps have been taken to improve the situation,
Home Secretary stated:—

““We have opened new police stations and the number has been raised to
66. We have also set up 12 new police posts and are strengthening the
various branches of the Delhi Police including some of the selected
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police stations where there is much more pressure. We have also
added additional strength to the armed police battalions. We have
sanctioned five. They are in the process of being raised. I under-
stand three are already on the ground and the efforts are made to
recruit people for the remaining two battalions. We have also im-
proved the transport available at the disposal of the Delhi Police
heavy vehicles, light vehicles and so on. We have also purchased

sophisticated communication equipments to improve the operational
efficiency of the police.

Then I may also submit that the weekly meetings are taken by the Lt.
Governor to review this situation and take remedial measures as well
as preventive and anticipatory measures. We have also had, at our
level, meetings. The Home Minister took more than one meeting of
the officers of the Ministry, Lt. Governor and the senior Police
officers. I myself had a kind of formal meeting where we went into
some details.”

-

2.5 Asked, whether any perspective plan was drawn to streamline the law
enforcing machinery, Home Secretary stated:—

“Regarding the perspective plan for streamlining the law and order machi-
nery, enforcing law and order and also about intelligence machinery,
_our emphasis has been on the two aspects. The first one is about the
physical presence of police to deter the criminals or the culprits and

the other is to improve the operational efficiency of the police so that

in the first place, by their conspicuous presence at different places,
that will deter the criminals and, from the point of view of action, if
anything goes worng, they can go into action much more quickly.

We have taken particular care about the outlying areas in the recent

past. It was in this context that I mentioned about opening of police
stations.”

Secondly, about operational, efficiency I can give you some details
about the facilities and equipment that we have already provided for.
It is true that here are some proposals of the Delhi Police for more
staff. But as a short-term measure, we have been able to make it
up by taking manpower from the other Central forces and Coatrol
organisations......Our emphasis is that the training should be impro-
ved and there should be motivation for better performance of the
police at different levels and, at the same time, there should be more
effective supervision at "different levels and also the fixation of res- .
'ponsibility at the senior levels.  We have also tried to make the
intelligence set up of Delhi Police more officer-oriented from this
particular angle.
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The communications equipment which we have got in connection
with international events, like, NAM and CHOGM has been given to
Delhi Police. There is a fair amount of modernisation in Delhi Police
in order.to expedite investigation and detection of crimes. There are
some programmes for further modernisation also, like, the setting
up of a full-fledged Bureau for Fingerprints and also Micro-filming
of the records.

The two other proposals which are under consideration are the
separation of crime investigation and law and order at some of the
selected police stations in Delhi, if notin all. We are having some
financial constraints in this regard.

Another thing that I would like to submit is that we do what to
have a separate special task force for the various Embassies. A lot of
our force, apart from the general VIP security, is also engaged and
occupied at different times at different places, when the foréign Em-
bassies make a request to us, we find it difficult to refuse. Thatis
why, we feel that there is the need. for a special task foroe for this
particular purpose because many of the crimes which are committed
in relation to Embassics have international ramifications also.

While I would not like to in any case minimise that there is a
concern among the citizens about crimes, the efforts are being made
to contain the crimes and also give a better morale and motivation to
the police force to meet this kind of a situation.”

2.6 The Committee note that according to the figures farmished by the
Government the crime cases registered in Delhi during 1980, 1981, 1982 and 1983
(upto 9,83) relating to murder, robbery, dacoity, motor accidents involving loss of
life and crime against women, are 2445, 2479, 2622, and 2181 respectively. The
overall crime graph shows 23,067 cases registered under the Indian Penal Code
during the first 10 months of 1983 as against 22,754 recorded during the same
period last year. The incidence of crimes such as murder, rape and highway
robberies has recorded a sharp increase despite considerable increase in strength
of Police force, opening of new police stations and police posts, acquisition of
more police vehicles and sophisticated cquipment in the recent past, and adding to
the strength of armed police battalions. The Committce, desire that the proposals
which are underway to improve the law and order situation may be finalised
without delay to contain the situation as also to bring confidence amongst the
citizens of Delhi.

() Criminals from neighbouring States

2.7 In arecently published pressreport it was stated that:—

Of late, the Administration and senior police officials have advanced ano-
ther argument that criminals from neighbouring States enter the
Capital, commit crimes and escape. Police pickets have been put up.
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Drop-gates have been installed. Constables and officers on patrdl
duty at the outskirts have been provided wireless sets for better
communication; Mobile patrolling .is claimed to have improved.”

2.8° Asked to state whether any coordinated plan has been drawn in
concert with police authorities of neighbouring States to apprehend criminals
coming from neighbouring States, Home Secretary stated during. evidence:—

“I would like to submit, in fairness to the Delhi police, that they have not
really advanced it asan argument {p shake off their responsibility.
They have only pointed out one ¢asté. factors which complicates the
situation in Delhi so far as they are concerned. It is not just by way
of alibi. If we factually see, some of it will be of very strange kind of
submissions, because the crime is the overall responsibility of the
State. So, we cannot just fragment it jurisdictionally.........Apart
from jurisdiction, we strengt™. n the police; we have also to see that
the facilities and the equipment provided to them are much better
because the criminals of a Particular category are much better equi-
pped. If we don’t pay attention to these aspects criminal activities
cannot be checked. They have an easy escape because of the question
of the jurisdiction and also that they are better equipped...... a coor-

-dinated plan has been made with the neighbouring States. We wrote
to the State Governments and we had some meetings not only about -
coordinating the anti-‘dacoity operation, but also about this kind of
crimes. A meeting was held with the Home Minister and later on
with the Lt. Governor of Delhi as well. There the nced for this type
of coordination was emphasised.”

2.9 The Committce find that criminals from neighbouring states enter the
capital, commit serlous crimes and escape. The situation according to Home
Secretary complicates matters and adds to the problems of Delhi Police. The
government is stated to have taken steps for checking this problem by convening
meetings with other State-Governments at the level of Home Minister and Lt.
Governer of Delhi, in order to have coordination for anti-dacoity operations
as also for problems arising out of inter state crimes. The Committee
desire that an tnstitutional mechanism for regular coordination between
Delhi Police and the Policc of the neighbouring States should be set ap
without delay. There should also be regular exchange of crime information/
record among the police authorities of the capital and all the neighbouring States.
The Comnsittee would further like the Ministry to consider setting up of joint
patrols composed of the personnel of the Delhi Police and of the neighbouring
States, to keep surveillance on the Delhi’s borders.

(¢) Women Burning Cases

2.10 Tt has been reported in the press that there has been an upward
trend during the last few years in the graph of women burding cases in the
Capital. While in 1980-81 there were 421 cases, in 1981-82 the figure rose
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to 560 cases, in 1982-83 it further rose to 610. In 1983-84 (April—Nov.)
371 cases were stated to have been reported.

" 2.11 Asked, whether any analysis had been made to find out the causes
of upward trend of bride burning cases in Delhi; and whether any specific
measures had been taken or were proposed to be taken to prevent/check this
social menace, Home Secretary stated during evidence : — .

“The crime against women has been always one of the matters which we
have discussed with the Police. We have highlighted the gravity of
the problem at diffe levels. We have emphasised that there is
need for some kind of social sensitivity in this matter.

We have set up a small Cell also now, headed bya lady IPS
Officer and we do want to provide some more staff etc. Separately,
We are managing with the exlsung staff for the present.

We have also issued mstructmns for, getting the postmortem
conducted by two doctors instead! of one.

Special Magistrates have also been detailed for writing the dying
declaration.

'
v

Women who are the victims of rimes are entitled to free legal
aid and I have issued instructions to the Police to extend all coope-
ration for the Women Organisations in this regard.

On the basis of the gchanges that have been made in the IPC and

+ in the Evidence Act, we have issued administrative instructions and
one of the instructions is that if a woman meets an unnatural death .
within 10 years of her marraige, the case should be treated asa
special report case whose investigation should be personally super-

vised by Senior Police Officers.”

2.12 A§ked, whether the Government had taken ‘note of the fact that
because of the social stigma attached to crime against women, quite a good
number of cases were not made known and were kept as secret by the women
themselves; sometimes, ladies themselves would not be coming forward to
bring the crimes to the notice of Police; there were complaints by
Women Organisations that when the women victims went to Polige
Station, no cooperation was offered by the Police authorities t. investi-
gate in depth into the cases arising out of such crimes; and that the
women victim’s family members who were responsible for crimes like
attempt to burn, put forward such a version that it would gppear as if it was a

case of suicide, Home Secretary stated that :—

*‘Such complaints have come to our notice and, as you are aware, the

recent changes in the law would, it is expected, help us to contain
this kind of a problem to. some extent. But as \regards the specific
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thing that the Police should extend proper cooperation, when the
complaints are made, I have discussed a number of times this parti-
cular problem...... Within the parameters of the law they should take
into account thc socnal situation in the country and that in the inve-
stigation they should always take care of the law, they should also

take into account the social situation and wherever necessary arrests
should be made.”

2.13  Asked what were his comments on the suggestion that investigation
of crime against women should be carried out by women police officers because
the victims in such cases would be more willing to share information and
embarrassing secrets with women police officers than with male police officers,

Home Secretary stated that he was in agreement with these suggestions and
added that :—

“One (Lady Police Officer) is already in charge of the cell.‘”‘

2.14 The Committee note with deep concern the steep rise in the women
burning cases in the capital during the last 3 ycars. While in 1980-81 there
were 421 cases, in 1981-82 the figure rose to 560 cases and in 1982-83 it fur-
ther rose to 610. In 1983-84 (April-November) 371 cases are stated to have
been reported. While admitting the gravity of the problem, the Home Secretary
in his evidence before the Commiitee, stressed the need for some kind of a social
sensitivity in the matter. The steps stated to have been taken to contain this
menance are : setting up of a small cell to go into such cases which is headed by
a lady L. P. S. Officer; Issue of instructions for getting postmortem conducted by
two doetors instead of one; detailing of special Magistrate for writing dying
- declaration; and provision of free legal aid to needy women. Changes are also
stated to have been made in the Indian Penal Code and Evidence Act so asto
provide that if a woman meets unnatural death within 10 years of her marriage,
the case should be treated as ‘special report case’ and investigation of such case
should be personally supervised by Senior Police Officer. These measares, accor-
ding to Government, are expected to check the problem to a great extent. While
the Committee welcome these measures, they desire that as agreed to by Home
Secretary, more women officers should be entrusted with the task of investigation

in such cases. They further desire that cooperation should also be sought from}
women Organisations during the course of such investigations.

(d) Unsolved Crime Cases

2.15 In a recent report published in the Press with the caption ‘Criminals
go scot frec’, it was stated : —

“A?glance at the mounting number of unsolved cases in recent months

suggests that the Delhi Police’s crime investigating machinery bas
completely failed.



13

Besides the sensational bomb blasts in two Shahdara Cinemas

on Oct. 3 in which five people were killed and 22 injured, and the
bomb blost at the New Delhi railway station in quick succession on
October 14, hurting 19 people and sending shock waves throughout
the capital, there are a cumber of other cases of dacoity and murder
which the Delhi Police haye failed to work out.”

2.16 Otber crime cases which were also stated to have remained unsolved

were :—

)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

On September 17, five armed bandits broke into the house ‘of
Mr. Darshan Lal Jain in Kamla Nagar and seriously injured his
neighbour. At pistal point they snatched away jewellery and
cash.

' On September 28, four unidentified youngmen shot dead 23 year

old Pankaj Aggarwal and seriously injured his cousin Manoj
Aggarwal after chasing their car from Delhj Airport.

Close on the heels of the September 28, highway robbery, the
State Bank of India’s Branch at Swasthya Vihar was robbed on
September 29, 1983.

On October 10, Mrs. Shakti Sikand wife of Delhi businessman
P. N. Sikand, was greviously injured and robbed of Rs. 77,000,
a gold bangle and a revolver at her Friends Colony house.

On October 21, four armed men in a lightblue Fiat car robbed
two businessman brothers. Tejpal Singh and Meherban Singh
residents of Rajouri Garden of Rs. 32,000, a gold ‘Kara’ and ,®
wrist watch on the school lane flyover near Ranjit Hotel.

On October 15, Jordan’s Ambassador Mohammad Al Kourme,
was shot and seriously injured by an unidentified gunman near
his Malcha Marg house:

On November 13. 65 years. old Mrs. Kirtan Kaur, mother of
a senior executive of a Faridabad firm was murdered at her
bouse in Greater Kailash II.

Dacoity of Rs. 5.80 lakhs committed at Sarvodaya Enclave

[branch of the Punjab National Bank.

Three armed man intruded into a Delhi Tourism Development
Corporation wine shop near the Defence Colony flyover and
decamped with Rs. 1.84 lakh after threatening the employees.

2.17 Asiced, whether any headway had been made in any of these crimes
and criminals apprehended and what was the present position of investigation
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in each of the above cases, Home Secretary stated :—

“The Delhi Police has been able to work out successfully some of the
cases-of 1983. I had also mentioned about the complexity of the
problems of investigation so far as the Delhi Police is- concerned
because of the hinterland of Delhi and of the floating population of
Delhi. :

There were two cases of bomb explosions in March, 1983 at
ISBT and Palika Bazar at the time of Non-aligned Meet which created
a scare in the minds of public. Two persons were arrested and four
others were declared as “‘proclaimed offenders.”

The bomb blast in Gaya Nand Cinema resulted in the loss of
lives of five people. Clues regarding the culprits have been indenti-
fied and we are pursuing the case. We have not yet purposely given
out the names.

In the Shri Darshan Lal Jain’s case, Delhi Police feel that they
are on the right track and they have been able to identify the
criminal. .

A special team of officers is investigating the case of Shri Pankaj
Aggarwal. Some finger prints developed from the complainant’s car
have also been of some help. The original car DEB 5364 was found
to be Fiat Car in Punjab. This was a fake number which was used.
There is no definite breakthrough in this particular case. But certain
clues are being pursued.

In the robbery case in Swasthya Vihar, there is definite informa-
tion about some suspects which is being pursued.

In Mrs. Shakti Sikand case, Mr. Hiranand who was detained has
confessed the guilt. We have initiated extradition proceedings.

In the Tejpal Singh case, the complainant has been able to
identify one of the suspects through the photographs which were
brought from a collection of photographs of notorious criminals
which we have. Effort is being made to apprehend the culprit.

We have sought the help of the Interpol in the case of the Jor-
danian Ambassador.

. The other cases are under investigation. We have some clues
with respect to the case mentioned at item (vii). The question is how
far we would be able to successfully resolve them. In certain cases,
as I have submitted, there has been some headway and in others I
have also made a submission as regards the status and stage of the
investigation. These are important cases and are receiving the atten-
tion of the Police Commissioner himself alongwith some of his

. senior colleagues.”
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2.18 During recent months, quite a number of cases of sericus crime like
burglaries bank robberies resulting in deaths and other murders committed in the
Capital were highlighted in the Press. Many of them have not been solved
conclusively by the Delhi Police. Admittedely, all these cases are important and
are stated to be receiving the attention of the Police Commissioner himself. These
cases, in Committee’s opinion, have however, not' only shattered the confidence
of the people in Delhi in the law and order machinery operating in the capital,
but also have caused a scare in the minds of the people in all walks of life. The
delay in solving these casesis a serious reflection on the Police Force in the
Capital. The Committee would like the law and order authorities to gear up their
machinery at all levels, not only to unearth the criminals involved in these cases,
but also to evolve urgent measures to prevent recurrence of such crimes.

(€) Theft of Automobiles
2.19 1In a recent press report it has been stated that :—

“From January to October 31, 1983, there were 1727 cases of car thefts,
including the highest number of 217 in September.

Cyéle thieves appear to have been more active in the first two months
of this year (1983). Of the total 1927 cases, January and February
accounted for 228 and 233 respectively.”

2.20 Asked to state the causes of increase in this specific area of crime
and whether Delhi Police bad some special squad to apprehend criminals who
committed thefts of automobiles/cycles etc., Home Secretary stated during
evidence :—

“Out of 6 districts, 4 have got these squads. But we have no special
investigation staff for this particular purpose. They are just treated
as ordinary thicves. There has been an increase of 2 percent in
1983, the motor vehicle thefts were 211! and cycle thefts were 2265
as reported...... In 1982 the motor vehicle thefts were less. In 1983
cycle thefts were more, numbering 2,927. To some extent the Jack
of safety consciousness of the people is also responsible for this.
We leave a car for a few minutes and go just to buy a pastry or |
something and it is stolen. There are garages also. Some people
go on watching and if a car is left unattended, it is stolen.

* L ] L ]
Police are vigilant about places like Bombay and other places.
" Cars are taken to Hyderabad, or Nepal or Bombay. They take

away some parts. They must be having some contacts with auto-
mobile dealers and garages. They must be selling the parts.”

2.21 Asked what action was taken by the Police authorities in cases
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where the cars were sold in toto, Police Commissioner Delhi stated during
evidence :— :

“We flash the information to all the districts in India. We try to recover
the cars.” '

Home Secretary added :—

“There is some collusion between them and the various transport officers
in U. P. Recently we found that forty-fifty cars were involved. The
Transport Department people have also been advised to look into
these things. At a particular level this has to be done”.

2.22 Asked how the police authorities dealt with criminal gangs which
were operating through different States and what was the type of co-ordination
with Police authorities of States, Police Commissioner stated :—

“Normally, the arrangements are by laterial if we come to know that some
criminals are in a neighbouring State, we majntain contact with that
State. Its necessary, we even send a team to that State. But Law and
order being a State subject, we do not have any central organisation
to dea] with, apart from the conference of 1Gs...a regular machinery
for co-ordination does mot exist.”

2.23  Asked whether in his view such a machinery was necessary, Police
Commissioner stated :—

“We will keep this in mind and take it up at the next Conference of IGs.”

2.24 The Committee regret to note the rise in the number of theft of auto-
mobiles and cycles in Delhi. In 1983, while 2111 motor vehicles were stolen, the
number of thefts of cycles was 2265. According to Home Secretary in 1983 there
was 2 per cent increase in the cases of theft of motor vehicles as compared to
those in 1982. There are criminal gangs who are stated to be operating through
neighbouring States and there is collusion between automobile thieves and trans-
" port officers of a certain State. Out of 6 Police Districts in Delhi four Districts
have got special squads to apprehend criminals who committed these thefts.

2.25 The crime of automobile thefts is committed not only with the aim of
selling them and earning money, the vehicles so stolen are also used for committing
other crimes like robberies, burglaries and murders. In Committee’s view, a more
vigilant inter-state machinery is required to deal with this sort of crime, particu-
larly where inter-state gangs are operating. They therefore, desire that modalities
of such a machinery should be considered at the conference of Inspectors General
of Police of Delhi and the neighbouring States. They further desire that special
Squads for apprehending these criminals shoald be available with all the 6 police
districts in Delhi.
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(f) Crime in Mini Buses/Buses

2.26 The Ministry of Home Affairs furnished the followin g statement
showing various types of crimes committed in Mini Buses/Buses in Delhi :—

1980 1981 1982 1983 upto
' 30.9.83

1. The Crimes in the U. T. of Delhi 156 135 109 49
in Mini buses. :

2. The number and nature of acci-
dents in which Mini Buses were

involved. * ~
a) fatal accidents . 15 16 19 10
b) other accidents 60 70 68 - 40
Total : 75 86 '-’—87 - 50
3. No. of cases of Pickpocketing : .
a) in Mini Buses 71 58 31 18
b) All buses includiﬁg Mini 965 758 621 481
Buses
4. No. of cases of Eve-teasing
a) in Mini Buses — 1 - —

b) all Buses including Mini

Buses 15 21 14 8
S, Cases of pick-pocketilng—-Eve teasing
_ together in /
a) Mini Buses 71 59 31 A\l7
b) Other Buses 849 720 604 . 472

S

2.27 Asked, in view of a large number of crime cases, particularly against
women, in Mini Buses/Buses, how Delhi Police proposed to check/reduce them,
Home Secretary stated during evidence : —

“There has been a decline during the last four years.. Now special mea-
sures have been taken by the Delhi Police In moving buses some
persons have been introduced as decoys. In important bus stands,
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cinema houses and education areas, after discussion with the autho-
rities of the educational institutions,” intensive patrolling has been
launche_d.”

228 Ona question whether percentage of fatal accidents in which buses/
mini buses were involved was not very high, Home Secretary agreed that it
was 80,

On a question being asked, Police Commissioner informed the Committee
f that about 2200 buses were plying'in Delhi out of which about 300 were those
of private operators, about 90 mini buses and the rest belonged to DTC.

v

2.29 Asked, whether cases of harassment to women, eve-teasing, pick-
pocketing etc, were not more in mini buses; and whether percentage of accidents
in which mini buses were involved was also not high, Home Secretary stated
that it was so. Police Commissioner, Delhi, stated in'this regard that the res-
ponsibility in respect of mini buses was that of the DTC.

2.30 Asked, how these cases were registered with the police after their
occurrence in the moving buses, Police Commissioner stated that in most of the
cases, women did not register. Some cases were registered when the bus reached
the nearest police station from the place of occurrance of the incident.

Police Commissioner added :

“The cases of eve-teasing as such are larger in number as far as unrepor-
ted cases are' concerned.”

2.31 Rcferring to the prosectuions against erring motorists, truck and
bus drivers, Deputy Commissioner of Police (Traffic) stated that during 1983
about 3,35,000 people were prosecuted and about Rs. 1 crore 40 lakhs were
realised as fine from them which was a record. As against this only Rs. 55 lakhs
were realised as fine in 1982. This was precisely the reason for decline in fatal
accidents during 1983, though the present rate was also quite high.

2.32 Asked, whether defaulting D.P.C. drivers were also challaned, the
witness stated that they were not above law and were challaned, however, the
experience was that D.T.C. drivers were more indisciplined.

2.33 With regard to number of prosectutions against D.T.C. drivers,
DCP (Traffic) subsequenty furnished the following information to the
Committee :—

1. Total notices issued to DTC Drivers in 1983. 155

2. Total prosecutions made for various offences. 783

With regard truck drivers, the DCP (Traffic) stated that as compared to
1982, their prosecutions were 3 fold, but there was further scope for strictness.
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2.34. The Committee find that the number of crime cases in moviog buses/
mini buses are involved is quite large. Though there is a slight decline in the
fatal accidents, there is a sizeable increase in the crimes like eve-teasing, pick-
pocketing etc. Itis common knowledge that a large number of cases go unrepor-
ted. Home Secretary agreed during the course of evidence that the percentage of
such cases in mini buses was quite high. To curb such crime, deployment of decoys
in the buses is stated to have been introduced by Delhi Police. The Committee
fecl that besides this arrangement, more stringent measures are needed to be
evolved to curb this sort of crime. In this context, the Committee would like to

make the following suggestions :—

f)  The pumber of DTC ‘““Ladies Special’’ Buses should be increased in the
University area and at pesk hours on other routes;

ii) The colour of ladies special DTC buses should be different from that
of other buses; and

iif) Feasibility of putting wp a partition between the seats reserved for
ladies and general seats may be examined.

2.35 With regard to offences committed by the bus/truck drivers and
other motorists, the Committee has been informed that the position has improved
and during the years 1983 some 3,35,000 persons were prosccuted and about Rs.
1.40 crores was realised as fine as against Rs. 55 Jakhs only realised during 1982,
It was admitted by the representative of the Ministry of Home Affairs during
evidence before the Committee that DTC drivers are more indisciplined; yet total
prosecutions against them have been only 783. In this connection the Committee
would also like to draw the attention of the Ministry to the recommendation of the
Committee on Public Undertakings made in paragraph 1.33 of their 25th Report
(1981-82) where in they had Inger alia pointed out that, “the Police are not strict
as they should be in the enforcement of traffic rules so far as DTC buses are con-
cerned. This laxity should not persist. It is common sight that DTC buses are
parked right at the middle of the road. Such flagrant parking offences should not

go unnoticed and anpunished.”

2.36 In reply, the Ministry of Shipping and Transport had stated (8.9.82 )
that ““The law does not make distinction between DTC buses and any other vehicle
plying on roads...(and that) DTC does not stand exempted from serious traffic
violation”” Tn regard to parking of DTC buses on the middle of the road. the
Ministry had stated that “The Corporation has reiterated its instructions to the
drivers...... and has initiated an intensive drive to ensure proper parking.”

237 The Committee desire that DTC bus drivers/conductors should be
treated at par with drivers/conductors of private buses/trucks in the matter of
challan and prosécution for traffic violations and other crimes committed in or on
account of moving buses. Mobile Magistrates should be available at all impor-

tant poiots for dealing with offences by the DTC buses.
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(g) Cases of Land Rackets

2.38 The Ministry of Home Affairs furnished the following figures rela-
ting to cases of land rackets in Delhi ;(—

1980 1981 1982 1983 (upto

30.9.88)
a) Reported by Police Officer 34 146 751 537
b) Reported by the officials of
DDA and other Departments 94 46 47 23
Total : 128 192 798 560— -

2.39 Asked to state the legal provision under whigh cases were registered
against land racketeers; and whether the present law was considered sufficient to
deal with these offenders, Home Secretary stated :—

“The-legal provisions under which the cases are registered against land
racketeers are the sections 3 and 4 of the Delhi Land Restriction and
Transfer Act, 1972. The penalty provided for this is :

‘““He shall be punished with imprisionment for a term of 3 years
or with fine or both.”

Unfortunately, the law is not sufficient to deal with the transac-
N tions than take place because of the so-called power of attorney given
to the people. The Delhi Administration has suggested to the
Ministry of Works & Housing an amendment because this question
also came up in another committee. A particular formulation has

been suggested by the Delhi Administration:

We hope that once this amendment is carried out, then as far as
the legal lacuna is concerned, it would be plugged to a.great deal.
On the practical side one step we have taken is that for the last two
years, the Delhi Administration has not been notifying under section 6
unless we have first worked out a time-table to physically occupy
the land by the agency which is going to develop it, whether it be
DDA or PWD. We notify only when phe necessary plans have been
passed, building plans have been passed and we have budgeted for
them.

This action has proved very successful because the land grabbing
actually used to take place after the notification. Vacant land is what
invites encroachment and unauthorised occupation. So, we have been
taking this care iu the last two or three years. That have proved very
useful.” :
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240 The Committee has been informed that there were 123,192,798 and
560 cases of land racketeeing during the years 1980, 1981, 1982 and 1983 (upto
30.9.83) respectively. The Committee has further been informed that the legal
provisions under which such cases are registered are sections 3 and 4 of Delh
Land Restriction and Transfer Act, 1972. But sccording to the Home Secretary
the present law is not sufficient to deal with cases where transfer of property takes
place under “power of attorney”. The Delhi Admipistration is stated to have
suggested certain amendments to the 1972 Act to the Ministry of Works and
Housing. The Ministry hopes that once these amendments are carried out, legal
lacuna will be plugged and situation would improve. The Committee desire that
the proposed amending legislation should be put through without farther delay.

241 In this connection the Committee would draw the attention of the
Ministry to the recommendation of the Public Accounts Committee in para 1.15
of their 185th (Action Taken) Report (1983-84) wherein the Committee had obser-
ved inter-alia that they “would like to be informed of the conclusive steps taken by

" Government to plug loopholes in the law in order to check transfers of land not
legally permissible.”

(h) Crime Bulletins

2.42 It was the general impression that heinous crimes were suppressed
and not included in the crime bulletins. Asked, whether the crime bulletin
issued by the Police authorities everyday reflected the true crime position in
Delhi; who was the authority that approved the crime bulletin’before it was issued
and what steps were taken to ensure its veracity, Home Secretary stated :—

“Normally, it is the Press Relations Officer, who collects all the informa-
tion from the Deputy Commissioner of Police, and issues the Bulle-
‘tin—...Unfortunately, there have been some instances where some
important cases did not come to his notice or he himself did not
consider them important and that created some kind of a problem.
That is why, there was some criticism also and we took this up with
the Delhi Police.

The Police do not gain anything by trying to hide any particular
case because it will certainly come up some day or the other.

The Press Relations Officer and the Deputy Commissioners issue
Bulletins on important cases giving information to the Press. The
comprehensive Bulletin is issued by the Press Relations Officer. I
have brought this matter to the notice of the Police Commissioner s
that no sensational case is suppressed.”
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2.43 The Committee has been informed that the Press Relations Officer of
the Police Department issues the Crime Bulletin after collecting information from
the Peputy Commissioners of Police. There have been Instances When some impo-
rtadt cases did net figure in the Bulletins, either because they did not come to the
notice of the Press Relations Officer or he did not consider them important enough
to be notified. Home Secretary informed the Committee that he had brought the
matter to the notice of Police Commissioner and assured that hereafter no sensa-
tional case will be suppressed. The Committee trust that all important cases will
he included in the crime Bulletin issued to the press.



CHAPTER IlI
REGISTRATION/FIL\ING OF CASES ETC.
(a) Rgistration of Cases at Delhi Police Stations. .

3.1 With regard to registration of crime cases at Delhi Police stations it
has been commented upon in a recent article in a newspaper that :

“It is common knowledge that the police stations do their best to manipu-
late figures. On occasions cases are not recorded at all or their serious-
ness considerably watered down to present a better overall picture of
crime control. ‘Serious dacoities are recorded as simple cases of

\ robbery and robberies turned into snatchings or petty thefts.”

3.2 Asked to comment as also state as to how was it ensured that all cases
which were sought to be registered were actually registered and whether it was
not a fact that in most cases the police stations/police personnel did not entertain
the complaint by saying that the crime had not occured in the “jurisdiction” of
their police station, Rome Secretary stated during evidence :

*“ T would like to submit that some cases have come to notice and discipl-
inary action has been taken in cases where the policemen were found
to be at fault. I think there were 39 such cases where action has been
taken for the different kinds of lapses which these people committed.

* & » * .

I would also mention in this regard that there is surprise check by
the senior officers. Apart from that, the Vigilance Section has been
particularly asked to send some decoys to check up whether these
complaints are registered or not. In each police station we have also
displ ayed a board with the message that if the complaint is not recor- .

ded correctly, he can ring up a senior officer.
* ] » * *

Regarding want of jurisdiction, earlier there were some complaints.
Now strict instructions have been issued that registration of cases
should not be held up because of the sccalled want of jurisdiction.
The Vigilance Branch is also carrying out some inspections. The effort
all along has been to ensure that there should not be any manipula-
tion and minimisation of crimes. There is, of course, always scope
for some manipulation in this regard. I would say that this condition

reflects the apathy of the police as such.”
23
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3.3 Asked, whether it was a fact that some of the police officials resented
press publicity of crime cases in their jurisdiction, Home Secretary stated during
evidence :

“Particularly in the democratic system it is in the fitness of things that
these things do come in the press and as you very rightly mentioned,
some kind of a moral pressure is also built up and there after it will be
follewed by the Administrative pressure,

+ + + + +

1

The police has to behave properly because after all the police is
also a citizen. Ultimately even the DG, or I.G. should put himself in
the capacity of a citizen. So, it should be the citizen’s remedy. As for
as possible, the question of the timing and the perspective in which a
complaint is made, that is important. If a police officer does not
behave properly, certainly he should be pulled up.”

3.4 Asked, how many cases had come to notice where police officials
were found to have committed lapses and what action had been taken against
them, Home Secretary stated that some 56 cases came to notice; in four caseg
major panalty like reduction in rank, stoppage of increment etc. was given. There

were 32 cases where police personnel were censured.

3.5 The Committee came across reports that police stations in Delhi mani-
pulate figures relating to registration of cases and on occasions they either did not
register a case at all or watered it down to present better overall picture of crime
control in their areas. Some cases are not registered and complaints not entertained
on the ground that the crime had not occured in the ‘jurisdiction’ of a particular
police station. Home Secretary conceded in his evidence that ‘there is always scope
for some manipulation ‘'and the cases of this sort had come to notice. This, admi-
ttedly reflects the apathy of the concerned police officer. The Committee deprecate
this tendency on the part of police officers and desire that stringent measures should
be taken to curb it.

3.6 Out of 56 cases of lapses on the part of police officials which came to
notice, disciplinary action is stated to have been taken against 39 personnel. In four
cases major penalty like reduction in rank and stoppage of increment has been
imposed. In 32 cases the concerned police officials have been censured. Among the
measures taken to prevent malpractice, Senior Officers have been asked to conduct
sarprise checks; Vigilance section has been asked to deploy some decoys. The
Committee hope that with these measures as also with more strict approach of the
Senior Police Officers, malpractices would be checked.
| (b) Cases Filed

3.7 The Ministry have furnished the following figures in respect of cases
which were filed for lack of evidence, want of clue, wrong report and other
reasons :
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Nature of crime 1980 1981 1982 1983 (upto 9/83)
1. Murder 44 60 41 20
2. Robbery 148 78 68 44
3. Dacoity 22 8 5 2
4. Motor accidents 239 329 342 160
5. Crime Against women 610 525 444 290
1063 1000 900 516

3.8 Asked, whether these figures did not reflect adversely on the efficiency
of Police; force; which was the authority that ordered filing of crime cases
registered and whether complainants were informed in each case about the filing
of casas raportzd 5y th:n. Home Secretary stated :

“It is very difficult to give a direct answer whether a case filed reflects on
the efficiency of the police force or not. I will submit that there is
need for greater effort and more sustained application to this particu-
lar matter and sophisticated approach in investigation. I would like to
mention, particularly so far as Delhi is concerned, where it has been
possible for us to investigate 63% — robbery 529, dacoity 66.6%,
major accidents 73.25%, crime against women 49.29%;.

That shows that the effort in this direction has to be much more
sustained and our approach has to be more sophisticated.

* *® L L *

Authority who orders—According to Cr. P. C. it is under Section
173. It is the Judicial Magistrate of the area or Ilaka who has
authority in this particular matter. In the Police it is ACP who sub-
mits that report and then it is scrutinised by the court i.e. the judicial

magistrate.

Unfortunately, there is a fair amount of delay by the courts in
accepting this. I have some figures. It is more than 1000 pending
cases in the courts for acceptance. It is ACP who scrutinises and then
comes to the conclusion that it is a fit case to file. At the judicial level,
it is the judicial magistrate of the area who ultimately decides whe-
ther it is a fit case or not. Itis the requirement of Section 173 that
the complainant should be informed that the case has been filed. The
judicial magistrate also oversees this kind of thing.”

3.9 The Committee find that large number of cases are filed for reasons
like lack of evidence, want of clue and wrong report etc. According to Home Secr-
etary ‘it is very difficult to give direct apswer whether a case filed reflects on the
efficiency of police force or not’, thougﬁhe admitted that ‘‘there is need for greater
effort and sophisticated approach in investigation.” Although it has been possible
for the police force to investigate 637, cases—52 per cent cases of robbery, 66.6%
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of dacoity’ 73.25% of major accidents 49.29% of crime against women, it is admi-
tted that “the effort in this direction has to be much more sustained.” The Commi-
ttee urge that the investigation methodology should be streamlined and f§t should
also be ensured that not a single case is filed away which can be sustained with
consistent effqrt and sophisticated approach by the concerned police officers.

(c) Cases pending in Courts

3.10 The Ministry of Home Affairs furnished the following figure§ relating
to cases pending in courts :

‘Nature of Crime 1980 1981 1982 1983 (upto 9/83)
1. Murder 31 60 142 93
2. Robbery 93 78 75 39
3. Dacoity 6 11 11 1
4. Motor accidents 476 651 807 412
5. Crime against 283 364 423 189
women N
88y . 1164 1458 734

3.11 Asked to state the total back-log of cases pending trial in the
Courts and in the eveat of pcading cases being very old, how were the police
authorities able to provide/sustain witnesses in such cases, reprcscntatlvc of the
Ministry stated during evidence :

The total number of cases pending is as follows: In the Court of Sess-
ions : 1,062 In the Courts of Magistrates : 4,746

This is the position as on 31.12.1983. It is a fact that some
times it is difficult to keep track of the witnesses because of the
change of witnesses and their addresses. There is a feeling that if a
separate cell is set up for this purpose it can keep in touch with the
witnesses and addresses of witnesses in old cases.”

3.12 Asked, to what extent could the increase in the pending cases be
ascribed to malpractices and indifference of prosecuting authorities, the repres-
entative of the Ministry stated :

RPN two years back a study was conducted by the Bureau
of Police Research and Development and it was seen that the causes
of delay are mostly the adjourments which are given on the mostly
urging of the defence counsels.”

3.13  Asked, whether there were cases where some sort of a connivance
existed between the defence counsels and the prosecution authorities/police offic.

ials, representative of the Ministry stated :
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“After the last amendment of the Cr. P. C. this has added to the
difficulties and in the Home Ministry we are considering certain
amendments to the Cr.P.C. One of the amendmeats we are considering
is to restore the old position” *if not directly to the Police control but
within the Home Deptt.’s control or collectors control.”

3.14 The Committec note that as on 31.12:1983, 1,062 cases were pending
in the court of Sessions and 49,746 cases in the Courts of Magistrates. One of
the consequences of long pendency of cases in courts is stated to be the difficulty
“to keep track of the witnesses.”” The Committee desire that the cell proposed to
be reated by the Ministry to keep track of witnesses should be brought into

existence early.

»

.

The Committee note that a study conduced by the Police Research Institute
stated that delay in court proceedings were mostly due to adjournments which were
given on the urging of the defence counsels. The Committee feel that this could be
obviated to some extent if only prosecution case is effectively presented before the

courts.

*According to the Ministry the old position was that the Public prosecuters were
under the Police ¢ ontenl. After the last amendment, they were brought under the District

Magistrates.



CHAPTER 1V
DELHI JAIL

4.1 The Committee came across certain press reports of violent incidents
leading to death of a number of prisoners and of various other crimes like drug

peddaling, bootlegging, abuse of young juvenile prisoners by hardened criminals
occurring in Delhi Jails with the complicity of Jail authorities.

4.2 Asked to comment on the veracity of such reports and corrective
measures taken by the Jail authorities, Inspector General (Prisons), Delhi stated
before the Committee that during the year 1982-83 ome solitory incident of
Violence occurred on the night of 30 December where some undertrials, nine in
number, wanted change in timings of their lock up instead of 6.30 P. M. to.
7.30 P. M. Since their demand was not acceded to, they indulged in stone
throwing on the warders and numberdars who had gathered there. In this
incident, about 20 warders and all the 9 undertrials were hurt. They were hospi-
talised at R. M L. Hospital and J. P. Hospital. One of the undertrials died after
2-3 days. Inquiry about the cause of his death is going on.

4.3 Regarding alleged incidents of sodomy etc. the witness stated that

there were certain press reports in September-October last. The matter was
enquired into by the District Judge/High Court.

4.4 Asked, whether juvenile prisoners were kept in a separate ward, the
witness stated that those who were in the age group of 16-18, were keep in a
separate ward. Those who were below 16 were sent to Children’s Home run by
the Social Welfare Department.

4.5 Regarding allegation of drug peddaling etc. I. G. (Prisons) stated that
such practices are indulged into by the visitors/friends of criminal.

4,6 Asked, whether there was no complicity of the jail staff in such
matters, the witness stated that the authorities were trying to take steps to check
these activities where complicity of jail officials was there. The interview system
was also being rationalised.

4.7 The Committee referred to certain write-ups which appeared in the
Indian Express and some other papers regarding the cases in Tihar Jail. Ths
allegation was that there were hardened criminals, who were violating all
possible rules and regulations in thc\ jail and that they had threatened the jail

28
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authorities that if any action was taken against them, or if there movements
were restrained, they would expose the corruption of the authorities in the Tihar
Jail.

4.8 Asked about the veracity of such reports, 1.G. (Prisons) stated :

“There are certain prisoners......... who tried to put pressure on the jail
officials. The jail offiicals are poor Government servants, etc. but these
prisoners are murderers, dacoits etc. So, they put a lot of pressure on
the jail officials, These are numerous instances of threats. For instance,
once a jail doctor has been threatened at gun-point. So, the jail
officials were and are functioning under tremendous pressure. Secondly
there is no legal protection available to them undre Section 45 and
Section 197 of the Criminal Procedure Code. Any convict can lodge
a complaint stating that he has been slapped and all that and in fact,
some cases have been registered against them.”

L ] * - *®

He added :

“These jail officials are being threatened by the so-called influential
convicts and therefore, we have extended the legal protection to all
the jail officials. But there is no denying the fact that since the warders
who constitute the basic administration in the jail are not transferable
from the jail because there is only one jail in Delhi, with a view to
ensure some mobility, the Lt. Governor has written to the Chief
Minister of Haryana asking for a common cadre for jail officials,”

4.9 Asked, whether in his view such cases were of blackmail on the part
of the criminals and there was no substance in such allegations of mal-adminis-
tration etc, in the jail, the witness stated :

“Not necessarily so. There may be some element of truth, but then one has
to look into the totality of the situation. Our own people may not be
absolutely clean also. There are instances where we have taken action
against our people also.”

4.10 Asked, what was the position of women convicts, the witnegs
stated :—

“There are about 40 women convicts and undertrials in Tihar Jail at the
moment. They are in a separate ward, they are not mixed with
anybody, but with the bifurcation that would be completed by 20th
January, 1984, they would be totally segregated and they will be put in
a separate ward alongwith the juveniles. Even then they will be in
separate wards. There would be no inter-mingling.”

4.11 Asked, whether any inquiry had been conducted or envisaged into
the affairs of Delhi Jail, I. G. (Prisons) stated that the Lt. Governor had
appointed a Committee in 1981 and Report of that Committee was received in
1982. The Committec had made several recommendations for improving the
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conditions in Tihar Jail. Steps have alrcady been taken to implement the
recommendations/suggestions contained in that report.

4.12 Asked, what was the present capacity of Tihar Jail, the witness
stated that the capacity of Tihar Jail was 1270 and that of camp jail 520. Total
capacity in both the jails was 1790. Efforts are being made to increase the
capacity to 2500 to 3000.

4.13 Asked, whether there were definite criteria and norms regarding
remission of sentenses of convicts or it was left to the subjective impression and
judgement of the jail authorities, I. G. (Prisons) stated :

“Remissions are given by me personally and we go by the good behaviour
and conduct of the person concerned irrespective of the fact whether
‘he is influential or not. I personally give the remission and it is not
left to the discretion of the Superintendent or anybody else.”

\

414 The Committee note that there was a recent case of violence in Tibar

Jail which resulted in the death of an undertrial and injury to about 20 Jail

" warders and 9 undertrials. There were alleged incidents of sodomy and of drug

peddaling, stated to be by the visitors to prisoners and others with the complicity

of jail officials. Cases are also reported where certain ‘influential’ convicts violated

rules and regulations and their undesirable activities remained unchecked and on-

restrained because they threatened the jail authorities to expose their corruption.

According to 1. G. (Prisons) ‘“our own people may not be absolutely clean.........

There are instances where we have taken action against our people also.’ The
Committee strongly depricate the going-on in the Tihar Central Jail.

4.15 A Committee was appointed in 1981 by the Lt. Governor to go into
the affairs of Tihar Jail. The report of the Committee was received in 1982. The
steps are stated to have been taken to implement recommendations/suggestions
contained in the report. The Estimates Committee desire that a cell, headed by
I. G. (Prisons) should be created to review the progress of implementation of the
recommendations which were accepted by the Government, under intimation to the
Estimates Committee.

4.16 The Committee also desire that the efforts to increase the capacity of
Tihar Jail and Camp Jail from 1790 as at present to 2500 to 3000 should be
intensified so as to accomplish the task at the earliest.

New DeLni; BANSI LAL ~
Chairman,

April, 17, 1984 Estimates Committee.
Chaitra 28, 1906 (S) .




APPENDIX

‘Statements of Recommendations/Observations

Sl. No.

Para

Recommendation/Observation

1

2

"
J

1.

1.14and 1.15 The Committee note that at present there are six Police

Districts in Delhi Vjz. North District, Central District,
New Delhi, South District, East District and West District
besides a Police Unit at Palam Air Port. The total number
of police personnel, which includes all levels, is 30585,
The present vehicle strength of Delhi Police is 1039 and
sanction has also stated to have been issued for the rep--
lacement of old vehicles and purchase of about 200 new
vehicles. In connection with the making of security
arrangements for Asian games and Non-Alligned Summit
Conference, certain sophisticatcd equipment were also
imported and the same have becn added to the operational
efficiency of the Delhi Police. Purchase of 15 new cars and
90 motor cycles was sanctioued in 1982 for making secu-
rity arrangements for Asian games. A Multi Access Radio
Telephohc System was acquired in November, 1982 at a
cost of 50.24 lakhs. Metal detectors were also imported at a
cost of Rs. 92 lakhs. There are proposals of the Delhi
Police under consideration of the government for setting
up new police stations, modernisation of the Traffic
Police, creation of a Diplomatic Protection Force, streng-
thening of the anti-dowry cell and further improvement of
Delhi Police Control Room. According to Home Secretary,
government is taking steps to modernise and will be
spending Rs. 45 crores on Delhi Police. It bas also been
decided to have five more armed battallions for Delhi
Police. Government is also stated to be looking into the
requirements of the Delhi Police keeping in view the
pressure and some studies are also underway in this regard
by the Bureau of Police Research.

The Committee agree with the Home Secretary that with
better training, deployment and supervision and the kind
of new equipment, it should be possible to cope with the
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2.6

29

' problenfs of Delhi. But, as has been discussed in the

subsequent chapters, the worsening law and order situation
in the Capitalis a cause for deep concern. Notwithstanding
the acquisition of large scale sophisticated equipment,
Jehicles etc. by the Delhi Police in the recent past, the
crime graph of 1983 had shown an upward trend with a
large number of gruesome murders, dacoities, incidents of
bomb throwing etc. taking place without satisfactory
headway in investigations by the Delhi Police. The
Committee cannqt but deplore the situation. - They are of
the view that ad hoc arrangements and improvements as
have been cited would not suffice, and recomimend that
integrated overall requirements of Delhi Police, including
its personnel, should be considered urgently at a very high
level, keeping in view the ‘Special’ requirements of the
Capital, and proposals of modernisation of police force
etc. be finalised without any further loss of time.

The Committee note that according to the figures furnished
by the Government the crime cases registered in Delhi
during 1980, 1981, 1982 and 1983 (upto 9/83) relating
to murder, robbery, dacoity, motor accidents involving loss
of life and crime against women, are 2445, 2479, 2622 and
2181 respectively. The overall crime graph shows 23,067
cases registered under the Indian Penal Code during the
first 10 months of 1983 as against 22,754 recorded during
the same period last year. The incidence of crimes such as
murder, rape and highway robberies has recorded a sharp
increase despite considerable increase in strength of Police
force, opening of new police station and police posts, acquir-
sition of more police vehicles and sophisticated equipment
in the recent past, and adding to the strength of armed
police battalions. The Committee, desire that the proposals
which are underway to improve the law and order
situation may be finalised without delay to contain the
situation as a)so to bring confidence amongst the citizens
of Delhi.

The Committee find that criminals from neighbouring
states enter the capital, commit serious crimes and escape.
This situation according to Home Secretary complicates
matters and adds to the problems of Delhi Police. The
government is stated to have taken steps for checking this
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2.14

2.18

problem by convening meetings with other State-Govern-
‘ments at the level of Home Minister and Lt. Governor of
Delhi, in order to have coordinatien for anti-dacoity
operations as also for problems arising out of Inter state
crimes. The Committee desire that an institutional mecha-
nism for regular collaboration on between Delhi Police
and the Police of the neighbouring States should be set up
without delay. There should also be regular exchange of
crime information/record among the police its authories of
the capital and all the neighouring states. The Committee
would further like the Ministry to consider setting up of
joint petrols composed of the personnel of the Delhi
Police and of the neighbouring States, to keep surveillance
on the Delhi’s borders.

The Committee note with deep concern the steep rise in
the women burnning cases in the capital during the last 3
years. While in 1980-81 there were 421 cases, in 1981-82
the figure rose to 560 cases and in 1982-83 it further rose
to 610. In 1983-84 (April-November) 371 cases are stated
to have been reported. While admitting the gravity of

- the problem, the Home Secretary, in his evidence before

the Committee, stressed the need for some kind of a
social sensitivity in the matter. The steps stated to have
been taken to contain this menace are : setting up of a
'small cell to go into such cases which is headed by a lady
1. S. P. Officer; issue of instructions for getting postmor-
tem conducted by two doctors instead of one; detailing
of special Magistrate for writing declaration; and provi-
sion of free legal aid to needy women. Changes are also
stated to bave been made in the Indian Penal Coade and
Bvidence Act so as to provide that if a woman meets
unnatural death within 10 years of her marriage, the case
should be treated as ‘special report case’ and investigation
of such case should be personally supervised by Senior
Police Officer. These measures, according to Government
are expected to check the problem to a great extent.
While the Committee welcome these measures, they desire
that as agreed to by Home Secretary, more women officers
should be entrusted with the task of investigation in such
cases. They further desire that cooperation should also
be sought from women’s Organisations during the' course
of such investigations.

During recent months, quite a number of cases of serious
crime like burglaries, - baak robberies resulting in deaths
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and other murders committed in the Capital, were high
lighted in the Press. Many of them have not been solved
conclusively by the Delhi Police. Admittedly, all these
cases are important and are stated to be receiving the
attention of the Police Commissioner himself. These cases
in Committee’s opinion, have, however, not only shattered
the confidence of the people in Delhi in the law and
order machinery operating in the capital, but also have
caused a scare in the minds of the people in all-walks of
life. The delay in solving these cases is a serious reflection
on the Police Force in the Capital, The Committee would
like the law and order authorities to gear up their machi-
nery at all levels, not bnly to unearth the criminal involved
in these cases, butalso to evolve urgent measures to
prevent recurrence of such crimes.

6. 2.24 and 2.25 The Committee regret to note the rise in the number of thef
of automobiles and cycles in Delhi. In 1983, while 2111
motor vehicles were stolen, the number of thefts of cycles
was 2265. According to Home Secretary.in 1983 there was
2 per cent increase in the cases of theft of motor vehicles
as compared to those in 1982. There are criminal gangs
who are stated to be operating through neighbouring
states and there is collusion between automobile thieves
and transport officers of a certain state. Out of 6 Police
Districts in Delhi four Districts have got special squads
to apprehend criminals who committed these thefts.

The crime of autmobile thefts is committed not only with
the aim of selling them and earning money, the vehicles
so stolen are alsoused for committing other crimes like

- robberies, burglaries and murders. In Committees’s view, a
more vigilant inter-state machinery is required to deal with
this sort of crime, particularly where inter-state gangs are
operating. They therefore, desire that modalities of such a
machinery should be considered at the conference of
Inspectors General of Police of Delhi and the neighbour-
-ing States. They further desire that special squads for
apprehending these criminals should be available with
all the 6 pelice districts in Delhi.

7. 234 X The Committee find that the number of crime cases in
' moving buses mini buses are involved is quite large.
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2,35
to
2,37

Though there is a slight decline in the fotal accidents,
there is a sizeable increase in the crimes like eve teasing,
pick-pocketing etc. It is common knowledge that a large
number of cases go unreported. Home Secretary agreed
during the course of evidence that the percentage of such
cases in mini buses was quite high. To curb such crime,
deployment of decoys in the buses is stated to have been
introduced by Delhi Police. The Committee feel that besi-
des this arrangement, more stringent measures are needed

.to be evolved to curb this sort of crime. In this context

the committee would like to make the following sugges- :
tions :— '

(i) The number of DTC “Ladies Special” Buses should
be increased in the University area and at peak
hours on other routes:

(ii) The colour of ladies special DTC buses should be
different from that of other buses; and

(iii) Feasibility of putting up a partition between the -
seats reserved for ladies and general scats may be
examined.

With regard to offehces committed by the bus truck drivers

and other motorists, the Committee has been informed

that the position has improved and during the year

1983 some 3,35,000 persons were prosecuted and about

Rs. 1.40 crores was realised as fine as against Rs. 55 lakhs

only realised during 1982. It was admitted by the repre-

sentative of the Ministry of Home Affairs during evidence
before the Committee that DTC drivers are more indis-
ciplined; yet total prosecutions against them have been
only 783. In this connection the Committee would also
like to draw the attention of the Ministry to the recom-
mendation of the Committee on Public Undertakings

made in paragraph 1.33 of their 25th Report (1981-82)

wherein they had inter-alia pointed out that, “the Police

are not strict as they should be in the enforcement of

traffic rules so far as DTC buses are concerned. This

laxity should not persist., It is common sight that DTC -
buses are parked right at the middle of the road. Such

flagrant parking offences should not go unnoticed and

unpunished”’.

~p—
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2.40 and 2.41

In reply, the Ministry of Shipping and .Transport had
stated (8.9.82) that, “The law does not make distinction
between DTC buses and any other vehicle plying; .on
roads...... (and that) DTC does not stand exempted from
serious traffic violation.” In regard to parking of DTC
buses on the middle of the road, the ministry had stated
that “The Corporation has reiterated its instructions to
the drivers...... and has initiated an intensive drive to
ensure proper parking.”” '

The Committee desire that DTC bus drivers/conductors
should be treated at par with drivers/conductors of private
buses/trucks in the matter of challan and prosecution;for
traffic violations and other crimes committed in or on
account of, moving buses. Mobile Magistrates should
be available at all important points for dealing with offe-
nces by the DTC buses.

The Committee has been informed that there were 123,
192, 798 and 560 cases of land racketeeing during 'the
years 1980, 1981, 1982 and 1983 (upto 30.9.83) respe-
ctively. The Committee has further been informed that
the legal provisions under which such cases are registered
are sections 3 and 4 of Delhi Land Restriction and
Transfer Act, 1972. But according to the Home Secre-
tary the present law is not sufficient to deal with cases
where transfer of property takes place under ‘“‘power of
attorney.” The Delhi Administration is stated to have
suggested certain amendments to the 1972 Act to the
Ministry of Works and Housing. The Ministry hopes
that once these amendments are carried out, legal lacuna
will be plugged and situation would improve. The
Committee desire that the proposed amending legislation
should be put through without further ‘. .
P S &eQaj

In this connection the Committee would draw the atten-
tion of the Ministry to the recommendation of the Public
Accounts Committee in para 1.15 of their 185th (Action
Taken) Report (1983—84) wherein the Committee had
observed inter alia that they ‘‘would like to be informed
of the conclusive steps taken by Government to plug
loopholes in the law in order to ch:<:k transfers of land
not legally permissible.”
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The Committee has been informed that the Press Relations
Officer of the Police Department issues the Crime Bulletin
after collecting information from the Deputy Commissi-
oners of Police. There have been instances when some
important cases did not figure in the Bulletins, either
because they did not come to the notice of the Press
Relations Officer or he did not consider them important
enough to be notified. Home Secretary informed the
Committee that he had brought the matter to the notice
of Police Commissioner and assured that hereafter no sen-
sational case will be suppressed. The Committee trust that
all important cases will be included in the crime Bulletin
issued to the Press.

The Committee came across reports that police stations
in Delhi manipulate figures relating to registration of
cases and on occasions they either did not register a case
at all or watered it down to present better overall picture
of crime control in their areas. Some cases are not
registered and complaints not entertained on the ground
that the crime had not occurred in the ‘jurisdiction’ of a
particular police station. Home Secretary conceded in
his evidence that ‘there is always scope for some mani-
pulation’ and the cases of this sort had come to notice.
This, admittedly reflects the apathy of the concerned
police officer. The Committee deprecate this tendency
on the part of police officers and desire that stringent
measures taken should be to curb it.

Out of 56 cases of lapses on the part of police officials
which came to notice, disciplinary action is stated to
have been taken against 39 personnel. In four cases major
penalty like reduction in rank and stoppage of increment
has been imposed. In 32 cases the concerned police
officials have been censured. Among the measures taken
to prevent malpractice, Senior Officers have been asked
to conduct surprise checks; Vigilance section has been
asked to deploy some decoys. The Committee hope that
with these measures as also with more strict approach
of the Senior Police Officers, malpractices would be
checked.

The Committee find that large number of cases are filed
for reasons like lack of evidence; want of cluc and wrong
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15.

3.14

4.14
and
4.15

L

report etc. ‘According to Home Secretary ‘it is very
difficult to give direct ariswer whether a case filed reflects
on the efficiency of Police force or not’, though he

admitted that “‘there is need for greater effort and sophi-
sticated approach in investigation”. Although it has

been possible for the police force to investigate 639, cases-

52 per cent cases of robbery, 66.6% of dacoity, 73.25% of
major accidents, 49.29% of crime against women, it is

admitted that ‘“‘the effort in this direction has to be much

more sustained.” The Committee urge that the investi-

gation methodology should be streamlined and it should

also be ensured that not a single case is filed away which

can be sustained with consistent effort and sophisticated

approach by the concerned police officers. ’

: N\

The Committee note that as on 31.12.1983, 1,062 cases
were pending in the court of Sessions and 49,746 cases
in the Courts of Magistrates. Omne of the consequences
of long pendency of cases in courts is stated to be the
difficulty “to keep track of the witnesses.” The Commi-
ttec desire that the 'cell proposed to be created by the
Ministry to keep track of witnesses'should be brought
into existence early.

The Committee note that a study conducted by the Police
Research Institute stated that delay in court proceedings
were mostly due to adjournments which were given on
the urging of the defence counsels, The Committee feel
that this could be obviated to some extent if only prose-
cution case is effectively presented before the courts.

The Committee note that there was a recent case of
violence in Tihar Jail which resulted in the death of an
undertrial and injury to about 20 Jail warders and 9
undertrials. There were alleged incidents of sodomy and
of drug peddaling, stated to be by the visitors to prisoners
and others with the complicity of Jail officials. Cases
are also reported where certain ‘influential’ convicts
violated rules and regulations and their undesirable acti-
vities remained unchecked and unrestrained because they
threatened the Jail authorities to expose their corruption.
According to I. G. (Prisons) ‘our own people may not be
absolutely clean...... There are instances where we have
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16. 4.16

taken action against our people also.’ The Committee
strongly depricate the going-on in the Tihar Centra] Jail.

A Committee was appcinted in 1981 by the Lt. Governor
to go into the affairs of Tibar Jail. The report of the
Committee was received in 1982. The steps are stated to
have been taken to implement recommendations/sugge-
stions contained in the report. The Estimates Committee
desire that a cell, headed by I. G. (Prisons) should be
created to review the progress of implementation of the

recommendations which were accepted by the Govern-

" ment, under intimation to the Estimates Committee.

The Committee also desire that the efforts to increase the
capacity of Tibar Jail and Camp Jail from 1790 as at
present to 2500 to 3000 should be intensified so as to
accomplish the task at the earliest.
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